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policy uncertainty on the FDI inflows into the countfijne comparison of FDI flows

to India vis-a-vis the potential showed investments shortfall of about 25 per cent
during 2010-1 mainly at the back of policy uncertaintyhe quality of policy
implementation had a role in slowing the flow of investments despite the robust
nature of the Indian econoimthe study said. In this context, the past years could
have had a potentially huge impact on foregone FDI inflows into the country
Therefore, | would like to urge the Government to adopt a coherent policy approach
and maintain a stable and investoendly business environment in the country

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Now we shall take up the
Institutes of Technology (Amendment) Bill, 201 and the National Institutes of
Technology (Amendment) Bill, 201 together

GOVERNMENT BILLS

The Institutes of Technology (Amendment) Bill, 201
and
The National Institutes of Technology (Amendment) Bill, 201

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL
SIBAL): Sir, | beg to move:

That the Bill further to amend the Institutes BéchnologyAct, 1961, as
passed by Lok Sabha, be taken into consideration.

Sir, | also move:

That the Bill to amend the National Institutes TchnologyAct, 2007, as
passed by Lok Sabha, be taken into consideration.

Sir, as we are all aware, there were about seven ifil India, that is,
Kharagpur Mumbai, Delhi, KanpyrMadras, Guwahati and Roorkee, at the beginning
of the Eleventh PlanAnd, all these II§ were governed by the Institutes of
TechnologyAct, 1961.

Then, Sir on 17th July 2008, the UR Government took a decision to
establish eight more IErat BhubaneswaGandhinagarHyderabad, Patna, Jodhpur
Ropar Mandi and IndoreWhile out of these eight new KT six new IIE at
BhubaneswarGandhinagarHyderabad, Patna, Jodhpur and Ropar commenced their
first academic sessions in 2008-09, the remaining tw® tAat is, Mandi and Indore,
started their sessions in 2009-10. So, all the new Ha@ve been registered as
societies under the Societies Registrathant, 1860, pending their inclusion in the
Institutes of TechnologyAct, 1961. Sir all the older II'T were incorporated as
societies, and when th&ct was based, they were made institutions of national
importance under théct. We have to go through this process of constituting
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societies, registering them under the Societies Registratignand then, of course,
incorporating them in the IAct. Also, Sir, the Council of Indian Institutes of
Technology in the 39th meeting held on the 28th Janu&Q09, approved the
proposal of conversion of I{BHU) into an IIT, while keeping its linkage with BHU

in some manner so that inter-disciplinary research could be given further impetus. It
was also suggested that thiece-Chancellor of BHU could be théice-Chairman of

the new IIT (BHU), but we ultimately decided that he should be, the Chairman for
the first three years. Ngwthe position is that théct stands amended by Lok
SabhaThe Vice-Chancellor of BHU will be, for the first three years, the Chairman of
the Board of Governors of IITBHU). And, subsequentlyhe will nominate either
himself or any of his nominee &§ce-Chairman so that there is a permanent linkage
between the lITand the Banaras Hindu Universitgir, we want to maintain the
integrity of the Banaras Hindu UniversitiWe also want to maintain the linkage
between the two, and, we also wanted to ensure the cross-disciplinary research
through this integrative, governance set-Ag.the campus is next-dgonaturally

there will be a lot of synergy between what is happening in Banaras Hindu
University and in IIT BHU. Sir we also wanted to preserve that linkage, and,
therefore, the Executive Council of the BHU will send two nominees, who shall be
the Members of Board of Governors of |IBHU. Therefore, the linkage will

be established with the representation of the BHU in the Board of Governors of
T, BHU.

Sir, three Members shall be nominated by the Executive Council of the BHU
to the Senate of IITBHU. So, there will be representation in the Senate, there will be
representation in the Board, and, there will b¥iee-Chairman of the Board, as
nominated by the BHUAIso, we were very concerned about the fact that this
linkage, this heritage of the BHU should not be disturbed, and, that this linkage
must remainWith that in mind, it was done through a process of vast negotiations
within the system, and, | am very happy that the Chancellor of BHUKBran
Singh, was involved in that process as well.

Now, Sir, the position is that since the Bill was passed in Lok Sabha, the
students have already completed their degrees requirements but the Convocation is
not being heldThe students are waiting for a degree of BHU because, naturally
Sir, the market prospects of such a degree are always better and, so, the parents and
the children are waiting for this.

As | said, Siy there were no provision in thct for establishment of a new
[IT, and, none of the older II@id originate through théct. All of them started in
some form or the othgras non-statutory institutions, as universities, as
registered societies. So, therefore, amendments had to be madeAit itelf.
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So, Sir in a nutshell, this really is the essence of the amendments that | have
moved with respect to the Institutes Béchnology (Amendment) Bill, 2@l Sir,
there are some consequential amendments also. Because of the amendments that |
have mentioned, there have to be some consequential amendments which are
reflected in various provisions of the Institutes Béchnology Act, 1961. For
example, in order to declare the eight news]land, IIT BHU as ‘institutes of
national importance’, consequential amendments were required to be made in section
2, section 4, and, section 5 of the InstitutesTe€hnologyAct. It has been done.
Certain consequential amendments in the definitions had to be made, which has also
been done in section 3.

Sir, because of the special status of the BHU, a new section had to be
added, and, accordinglyve have added section 5(18).special provision has also
been added in section 12 in respect of the Board of Governors of [IT (BHU) because
all IITs have a dferent composition of Board of Governors, but because we wanted
to give a special status to |IBHU, there had to be a separate provision for the
Board of Governors, which will reflect this integrative link between the BHU and IIT
permanently It had to be separately mentioned in At itself, and, so, there is a
separate section 11 for that.

There is also a special provision in section 14 in respect of the constitution
of the Senate of IITBHU. As the Senate of IITBHU will not be like the Senate of
any other IIT it also had to be done. So, a special provision has been incorporated
in the Act.

Sir, section 38 of théct, which is also proposed to be amended, provides
that till such time the tdtutes of the new 1§ are framed, the new BTwould be
governed by the Statutes and Ordinances of the Institutes as in force immediately
before the commencement of the Institute§@¢hnology (Amendmentct, 2011. It
is also proposed to provide for the transition period eBHU to IIT-BHU, Varanasi.

Then, there was a suggestion by the Standing Committee that the zone which
will be a part of the IITin other words, if the IITis located in ‘x’place, there is a
zone of area which will fall under its area of jurisdiction, that had to be set out. So,
a new clause ‘m’ has been put in section 3 so that the Government will notify the
zone from time to time.

These, Sirby and lage, are the amendments that have been proposed in this
Act. | want to assure the Members of this House, | want to clarify it further that
nothing prevents the appointment of tiiece-Chancellor as the Chairman of the
Board of Governors. He can also be in part of the zone of consideration. So, it is not
as if he will never be considered. What we have done is, we have statutorily
decided that he shall be the Chairman for the first three years and ensured that he
can thereafter be in the zone of consideration when the Council and the Search
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Committee decide as to who should be the new Chairman of the Board of Governors
of the IIT-BHU. So, any fear in that regard that we are, in any, Wwging to be little

the significance and importance and, in any ,weerfere with the enormous
heritage of the Banaras Hindu University is unfounded, and | wish to ensure the
House that we certainly have nothing in our mind to that effect and as and when we
proceed further in putting into fett the provisions of thi#ct, if there is any
misgiving in any of these areas, we will be very very happy to work with all the
Members of this House and revisit it in the manner that the Members consider
appropriate. So, this, Sirs the Bill relating to the 13

The other Bill is the National Institutes dkchnology Bill which seeks to
incorporate the new NET and the Indian Institutes of Science Education and
Research (IISERs) as institutions of national importadse.you know Sir, the
National Institutes offechnologyAct, 2007, covered 20 N&Tand it has been in
operation for some time, since 2007 ndw the mean time, the Prime Minister had
announced the setting up of 5 Indian Institutes of Science, Education and Research,
called the IISERs. They started their courses in 2008. Three years have already
passed, we are in 2012, but they have not got their degrees too. Children are waiting
and crying for their degrees. One year has already passed since they completed their
degree requirement¥Ve are waiting for this amendment to take place. Lok Sabha
has already cleared it and | think the distinguished Members of this House, | am
sure, and | know are sensitive to the concerns of the student community because |
don'’t think that we should be responsible for delaying the degress to students who
have worked very hard, who have sacrificed a lot, whose parents have sacrificed for
them. Some might have borrowed moneys to study in these instituenshould
be in a position to pass this Bill so that the convocation can be quickly held and
degrees be given.ti®lents who are waiting for this. Of course, as you Kknibng
proposal was sent to the Standing Committee and by and large | can say with a
sense of confidence that we have by and large accepted almost all the
recommendations of the Standing Committee. In the NIT Bill, we have accepted
everything. In the other Bill also, the recommendations have been accepted by us.
We are working very closely with the distinguished Members of Parliament and the
Standing Committee. | have no hesitation to say that we have considered everything
that has been suggested to us, 88 | was saying, the matter was sent to the
Standing Committee and when the matter went to the Standing Committee, in the
mean time, the Government announced in 2009 that 10 new Wblld be set up.

Then it was suggested that why don’t you bring a comprehensive Bill by which five
new IISERs are included and ten new &lldre also included. Because our policy
was that all the tates in India, all the Unioffierritories in India must have a NIT
Therefore, we have decided to set up 10 moresNiiTArunachal Pradesh, Sikkim
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Meghalaya, Nagaland, Manipuvlizoram, Goa, Puducherrpelhi, Uttrakhand. Goa

was to cater Daman and Diu, Dadara and Nagar Haveli and Lakshadweep. The
Standing Committee has made some recommendations on the setting up ofghe NIT
and has suggested some changes in terms of administrative structure, the
composition of the Board of Governors. The Standing Committee suggested that the
Board of Governors should be streamlined. They indicated that the Board of
Governors that are set up under the ISERs and the Council had very little role to
play, and, therefore, the Governmentble should be reduced and the Cousnaitle

should be made prominent. They also indicated that the Members of the Board of
Governors are 16 in number that must be redudédhave accepted that; we have
reduced the numbers as wélhey suggested that experts should be nomin&fted.

have accepted that as weallle have reduced the representation of the Government.
They also suggested that in many of these bodies, the Chief Secretary has to attend
the meeting. Chief Secretaries are functionaries who have many other things to do.
Therefore, they rarely come to the meeting. So, it is better to allow the Chief
Secretary to appoint his/her nomin&ée have accepted that as wdlhey also said

that the Government should not have any role in the nomination of members to be
the Board of Governors, and sought change the composition of Board of Governors.
We have reduced the number of nominees to two instead of tWWeehave
accepted that. They said we have at least one person should be expert in respect of
education or engineering to be nominated by the Council and not by the
GovernmentWe have accepted thathen, they suggested that it is better to reduce
the number of secretaries which is five to four representing the Ministries and
Department of Government of India dealing with Biechnology Atomic Enepy,
Information Technology and Space, who should be on the cowcibfficia This
suggestion has also been accepted. Then, there was further suggestion that
Secretaries and Chief Secretaries of States who are members on the Board don't
have time and their nominees should be allowed to represent them. | have already
indicated that this too has been accepted. So, the broad parameters of the
amendments have been stated. | just wish to state one thing that today in the 21st
Century we must move towards setting up of institutions of qualitytil we are

able to do that, until we invest in research and produce institutions of excellence, |
don’t think that we will be able to compete with the rest of the world. The number
of Ph.D. that have been produced in India are abysmally\Wevneed to increase

that. We need to empower our children by giving them grants for research and most
importantly we need to improve the governance structure of these institutes.
Though these institutions must remain public institutions at the same time, we must
give them enough autonomy to emerge as institutions of excellence through the eco
system that they must evolve themselves and that kind of autonomy is happening,
and | have, in fact, freed many of those institutions. If you ask any Directgr now
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you will realise that they are happy with the fact that we giving them enormous
autonomy to move forward quickly

Faculty recruitment is taking place at a very fast pace tddawm very happy
to state this. Hon. Members, if you really look at these institutions, especially the
[ITs, they almost meet the aspirations of the students belonging to the Scheduled
Castes, the Scheduled Tribes and the OBCs.

I must tell you, Sirthat | was actually looking at some of these figures of the
intake into the system. | was happy to note that in the IIT system the representation
of students is equivalent to the reservation that is provided. The OBCs
representation is a little short. But other than that, the SCs and thar8Tully
represented. The OBCs are 80-90 per cent represented in these institutions. The
inclusive education agenda that theAUBovernment was talking about for bringing
the OBCs, the SCs, the §1nto the system has been achievksl.far as faculty is
concerned, | again wish to state that in the humanities, on the entry side, there is
faculty reservation right up to the level of Profes€on the science side, there is
faculty representation at the initial stage, at the stagAsefstant ProfessoAnd
once the Right to Educatiokct is fully implemented, when we hope to see hundred
per cent retention in schools, you will see a jump in numbers of the SCs andsthe ST
both in terms of the student community and the fac@y the OBC representation
side, we don’t count all those OBCs who are by virtue of their own levels of
excellence admitted in the ‘generabfitegory In a sense, if you really were to look at
all the numbers, 1 think that the inclusive agenda of th& GBvernment is showing
enormous results and we hope to continue to move along that path.

Sir, I, with these words, commend both these Bills to distinguished Members
of this House. Thank you.
The questions were proposed.
THE VICE-CHAIRMAN (PROEFE RJ. KURIEN): Dr Chandan Mitra.

DR. CHANDAN MITRA (Madhya Pradesh): Sido you want me to speak
now? It is almost one of the clock.

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): You start and at 1.00 p.m., we
will adjourn the House.

DR. CHANDAN MITRA: Sir, only one minute is left.

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Why should you waste even
one minute?

DR. CHANDAN MITRA: Sir, the whole train of thought will be disturbed. In
one minute what can | sapir? There are substantial points that | need to raise.
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May | request you that we start after lunch? Birs only one minute to one of the
clock. Sir you can take the sense of the House.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Okay We will have a lunch
break for one hour and we will meet at two of the cldtk. adjourn for one hour
and will meet at 2.00 p.m.

The House then adjourned for lunch at fifty eight
minutes past twelve of the clock.

The House re-assembled after lunch at two minutes past two of the clock,
[THE VICE-CHAIRMAN (PROF RJ. KURIEN), in the Chair]

DR. CHANDAN MITRA (Madhya Pradesh)fhank you, Mr Vice-Chairman.
Sir, 1 rise to discuss the Indian Institutes Teichnology (Amendment) Bill, 2a1
moved by the MinisterSir, the area on which | want to focus is with regard to the
proposal to upgrade the Idf the BHU to the status of an IIAlong with that eight
others are also being upgraded toslidut their case | wish to submit is somewhat
different from the IT of the BHU which is being upgraded to the status of IIT
(Banaras Hindu Universityaranasi from the nomenclature itself, It is very clear that
this distinction is something which has to be kept in mind and laws framed
accordingly

Sir, BHU is an institution of tremendous heritage and is part of moderndndia’
evolution as an independent countlywas conceived by the great Pandit Madan
Mohan Malaviya; and with the support of a large section of people from all over the
country it was founded.

Sir, let me with your permission read out the speech that was made by Sir
Harcourt Butler Member Education, in the then Government, on tlghlMarch,
1915. Sir Harcourt Butler had said in his speech “My Lord, this is no ordinary
occasionWe are watching today the birth of a new and many hope a better type of
university in India. The main features of this university which distinguish it from
existing universities will be the first that it will be a teaching and residential
university” And then he goes on to explain various other factors and in the end he
says something which is almost touching in the way he puts it. Sir Harcourt Butler
while speaking further said, “I confess that the other day when | was standing
opposite to Ram Nagar on the site where your university buildings will, |1 hope, soon
be rising in a stately array and look down the river Ganges to the Ghats of Kashi
which sway before me. | felt some pride that | was a member of the Government
which had joined in one more large endeavour that combines the ancient and
honoured culture of India with the culture of the modern western world. This is in
1915. And what did Pt. Madan Mohan Malaviya say on that occasion? He said,
“My Lord, | look forward to the day when students and professors and donors and
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others interested in the Banaras Hindu University will meet on the banks of
the Ganges to celebrate the ‘DorsoDay And | feel certain that the name will
stand at the head of the list on such a.da&his is what Pt. Madan Mohan
Malaviya said.

Sir, | seek your indulgence to just quote one more observation. It says, “l just
want to mention that this is a very unique institution. The Banaras Hindu University
is our heritage; it is a part of our heritaghle should not, in any waywant to
disturb that heritage. So, what we decided was WNEs.are aware of the fact that
interdisciplinary teaching is very important because there you have a hospital also.
We do not want to bifurcate thatRgain it was emphasized, “This is part of our
heritage.We do not want to break the linkag#e want to make sure that the kind
of interdisciplinary character of the institution remains the same.” Now | shall tell
you who said these words. It was the hon. Minjs&mri Kapil Sibal, who is sitting
in front of me, during the debate in the Lok Sabha, who said this.

If you see that from the time of Sir Harcourt Butler and Pt. Madan Mohan
Malaviya to Shri Kapil Sibal, there has been continuity in the ostensible aims. But,
however as they say @t 3R &3l § &3 Ix dgd W& =ran 217, that is exactly
we are noticing in what unfortunately the Minister is insisting on attaining through
this new amendment. Siour main point about the BHU is that it is a university of
great distinction. This is a university where among its aims and objects, was the
promotion of scientific and technical education in India. This is in 1911 when the
Prospectus of the University was issued; and | have referred to the debate in the
Legislative Council in 1915 where Sir Harcourt Butler and Pt. Madan Mohan
Malaviya participated. Inculcation of scientific and technical temperament in India
was part of the objects of the University and the Government of that day promoted
it and Governments have been subsequently also promoting it. The Institute of
Technology Department of BHU was set up right at the oufBleis has been
functioning so well. It has provided the best engineers; it has provided a series of
scholars, PH.Ds, and made such tremendous contribution when IIT was not even
heard of or conceived of. IIT is a post-Independence phenomenon. The IT
Department of the Banaras Hindu University was world renowned even before
Independence. Therefore, no attempt must be made to curtail or in any way
completely submerge the identity of the IT of BHU. This is a matter which has been
agitating the minds of the people in this country for a long time. It agitated the
minds of the Lok Sabha Members. | have quoted from the Mitgsteply to the
Lok Sabha debate. | am sure the Minister will remember as to how many Members
stood up and made the same point that we are now trying to put across to the
Minister that what you have proposed with regard to the role oYiteChancellor
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of BHU in this new IIT is something that has a serious potential of disturbing the
autonomy and the status of the proposed IIT

It is, in that context, Sirthat | have moved an amendment, to which | would
like the Minister to respond. On Page 4 of the Bill, on lines 12 and 13, that is, in
clause 6 (e) (i), the clause, as it stands, reads: Vite-Chancellor of the Banaras
Hindu University appointed under the provisions of the Banaras Hindu University
Act, 1915, shall be deemed to have been appointegk asfficio Chairman of the
Board of Governors of the Indian Institute d&chnology (Banaras Hindu
University), Varanasi under thiéct and shall hold dice for a period of three years
with effect from such commencement.” Sirhave proposed, in my amendment, that
the words ‘and shall hold office for a period of three years with effect from such
commencementbe deleted. If this is done, then, fre-Chancellor of the Banaras
Hindu University will, permanentjybe the Chairman of the Board of Governors of
the new institution, the IITThis will ensure that the continuity of the heritage and
continuity of the multi-disciplinary character of the Banaras Hindu University as well
as its composite teaching — the fact that several institutes of international repute
already exist on the campus — will be retained, Sifail to see the logic of
appointing someone as Chairman for the first three years and, thereaftering
him from the position of Chairman and appointing somebody else. The Minister has
tried to explain that this is to ensure continuityow if you have to ensure
continuity then, why not continuity in perpetuity®hy continuity for three years
alone?Are you proposing that the continuity can be broken after three years? It is
like, you are coming into my house, taking a portion of my house and saying that
you want to make some improvements onAell, | have no problem, but it has to
be done under my supervision because the house belongs téomeannot say
that in that part of the house, | will be subservient to you. This is exactly what has
been proposed that after three years there will Bé&ca-Chairman who will be
elected by the Executive Council and it may have two representatives from the
Executive Council and the Board of Governors including, possitilg Vice-
Chancellor This means that th¥ice-Chancellor of the Banaras Hindu University will
be working under the Chairman to be named by theCiblincil. Obviously Sir, he
will be the Chairman and th¥ice-Chairman will be theé/ice-Chancellor of the
University. So, this is an automatic kind of demotion. Ndémwthat Committee of the
Board of Governors, it is agreed that the Chairman is really not a person who can
take all executive decisions; executive decisions will be taken by others. But if the
Vice-chancellor is made the Chairman it will give a sense of comfort and identity and
ensure that the continuity is not broken because this University is very
special. It is very special to every Indian because of its tremendous heritage and the
fact that it was set up for industrial and technical education. In that situation, — of
course, nobody is opposed to this upgradation and making it an IIT — all that we
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have said is, please make this very crucial amendment so that the BdJin this
new institution remains undiminished and the students of the University also feel
totally comfortable that this heritage is not broken.

Sir, there are several other factors, apart fromf $taing transferred and all
other technical details, which | do not want to go into. But there is also the issue of
land. When |ITs are set up, there is a provision thatslifiust be set up on 500
acres of landToday the ITof BHU is located oh 200 acre$he total campus area
is of 1,300 acresTomorrow if there is an insistence that in order to designate this as
an IIT, the entire 500 acres of land will have to be given to this Institute, then, what
happens? Where will the others go? The other institutes are already there. There is
the Medical Institute; there is aAgricultural Institute; there are so many
institutions which are located on the BHU campus.

Now if 200 acres are not enough and you take 300 acres more, they are totally
built up areas. So, some consideration should have been given to this and if, in the
event of a conflict, the Chairman of the Board of Governors is not in a position to
hold concurrently the position held by théce-Chancellar Sir, there is a great
danger The IIT Board may say that in order to conform to li@gulations you
please part with 300 areas more. What happens to the rest? Therefore, these are
very, very serious concern¥Ve are not saying anything further about the need to
upgrade.You are upgrading all eight others. It is a welcome decisitudeSts want
it. Today IIT is a brand and all Indians are proud of the bfand. But the fact that
this is a case apart, this is a different kettle of fish so to speak, is clear in the very
nomenclatureThe name is IITBanaras Hindu University/aranasi.The Government
has thus acknowledged that Banaras Hindu University is an integral part and,
probably the dominant part of this Institution and that culture must be retained if
you have changed the nomenclateu can simply make a minor change in who
will be the Chairman of the Board of Governors. If that is done, that comfort is to
ensure that there is no attempt to curb the autonomy of the Univ&sity am not
saying that the Government is planning this. But tomorswppose, on the model
of setting up the IIT BHU, the Government decides that they wilfilate the
medical college of BHU to some other national agenbgy will afiliate some
agricultural institute to some other national institute., &r this going to be a
precursor of breaking up BHU into different, different components and linking them
up to national institutions in the name of upgrading, and therééstroying the
character of BHU? The character of BHU is very dear to the people of India. Not
only does it bear the heritage, but it also bears so much of our his@rall know
how our national leaders have been associated with it. They have been a part of the
history and heritage of BHU. Now am not sure; the Government is not prepared to
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accept even a minor thing that you are suggesting that in order to maintain the
continuity, please retain th¥ice-Chancellor of BHU as Chairman of the Board of
Governors, which we all know is not a position that can really influence every
executive decision, but it feels a certain sense that we know the character will be
maintained. | fail to understand the Governmemoblem in accepting this. | have
proposed a very minor change, and there are some consequent kinds of
amendments. In the Board of Governors, onceAittecomes into déct, theVice-
Chairmen shall be from amongst the elected members of the Executive Council,
including its Vice-Chancellgr which means that the idea really is to have \thee-
Chancellor of BHU named th¥ice-Chairman, and the IllIdecides to have the
Chairman. Sirwhat is the need for thisPhat is why we have tried to say that
please do not have any such objective in mind and wherever you have proposed
that the Vice-Chancellor should be subservient in the H&t-up to theVice-
Chairman, kindly delete these things. Once the Minister accepts this very minor
change, | would like to point out to the Minister that there was tremendous
opposition to this in the Lok Sabha. Lok Sabha said that the Government has
numbers; so, he refused to accept them, and it got passed. Maybe, it will get passed
here also, although, we will have serious objections if it is padstiout this
amendment. Sir the Government should not indulge in this non-cooperation because
this is a very genuine and legitimate demand from a very large section of people and
this will not really cost the Government anything in terms of what they propose to
do in other II'B’ or in the BHU. Sirin this context, in the second Bill, the NHill,

my colleagues will throw further light. But | have been going through this.oBae

again, although the Minister tried to say while moving the legislation that he has
succumbed to demands and removed a large number of officials from the various
Boards, Sirit is still far from adequateYou look at the position that has been
earmarked.

Clause 9 of the Bill proposed to insert Section 11A after Section 11 of the
principal Act. It says:

The Board of every Institute mentioned in the Second Schedule shall consist
of the following members, namely:

(@) the Chairperson to be nominated by Wisitor. The Visitor, of course, if
| am not mistaken, is the President of India.

(b) Secretary Department of Higher Education, Government of Indig,
officio...

(c) Director of the Instituteex officig
(d) Director of Indian Institute of Science, Bangaloeg, officig

(e) Director of one of the Indiarinstitutes ofTechnology to be nominated
by the Central Government;
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two Secretaries to the Government of India, to be nominated by the
Central Government representing its Scientific or Industrial Ministries;

Chief Secretary of the State in which the Institute is locagehfficia
two professors of the Institute to be nominated by the Senate;
two eminent scientists...; and

FinancialAdviser, Ministry of Human Resource Developmeex-officia

On just counting them, | found that there are six Government nominees,
including the Chairperson and there are seven non-officials. This hardly gives non-
officials any kind of role in that institution. Same is the case with regard to Clause
14. Here, the Minister is proposing to insert Section 30A after Section 30 of the’
principal Act. It says:

@)

@

With effect from such date as the Central Government ,niay
notification, specify in this behalf, there shall be established for all the
Institutes specified in column 3 of the Second Schedule, a central body
to be called the Council.

The Council under sub-section (1) shall consist of the following
members, namely:-

(@ the Minister in-charge of the Ministry or Department of the Central
Government having administrative control of the technical
education,ex officiq Chairman;

(b) the Secretary to the Government of India in-charge of the Ministry
or Department of the Central Government having administrative
control of the technical educatioex officiq Vice-Chairman;

(¢) the Chairperson of every Board of the Institutes mentioned in the
Second Scheduleex officq

(d) the Director of every Institute mentioned in the Second Schedule,
ex officig

(e) the Chairman, University Grants Commissien, officig

(H the Director-General, Council of Scientific and Industrial Research,
ex officig

(g) four Secretaries to the Government of India to represent the
Ministries or Departments of the Central Government dealing with
bio-technology atomic endyy, information technology and space,
ex-officig

(h) the Chairman, Defence Research and Development Organisation,
ex officig
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() not less than three, but not more than five persons to be
nominated by thé/isitor, at least one of whom shall be a woman,
having special knowledge or practical experience in respect of
education, industryscience or technology;...

Sir, the hon. Minister himself mentioned that Chief Secretaries do not have
time to attend meetings. There are so many Secretaries and Jt. Secretaries packing
the various Boards. They will never have the time. Meetings will not be held and
they keep on deferring the meetings. So, what is the purpose? In order to centralize
everything and bring everything under the control of the Union Government, is it
not the technical excellence or the technical autonomy that these institutions enjoy
or ought to enjoy are compromisatfe believe that this Bill needs to have a serious
re-look, because this is something whiclieets them a lotWe are making new
legislation.We are upgrading these institutiorfhere are no issues about thafte
are bringing more things under their ambdnd, when we do that, it is our
responsibility that we prepare or make law that will stand us in a good stead, not
just today or tomorrowbut for decades to com&Vhile doing that, | think, the
Central Government must desist itself from making any attempt to control
everything.

In conclusion, | just want to go back to one point on the BHU. | am not
making any comment on this.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): You have one more speaker
from your party

DR. CHANDAN MITRA: | am just finishing.

Sir, it is very significant that in the case of upgradation of this institute to the
level of an IIT the same &&r was apparently made #digarh Muslim University
(AMU). Incidentally, the BHU and theAMU are the two universities that are
actually mentioned in the Constitution of India as institutions of the national
importance. SirAMU rejected the dér by saying, ‘we are happy with what we
have.We have an excellent institute of technology and we tdaant to became
point of something else. On the other hand, the BHU did not. Therefore, | am, again,
humbly requesting the hon. Minister to please have a serious re-look at it and do
not stand on the argument that it has been cleared by the Standing Committee. But,
there was also opposition in the Committee. There was also opposition in the Lok
SabhaYou have numbers. So, you want to push through thegill. may succeed
in that. But, at the same time, you will be doing a great damage to the heritage and
character of the BHU. Kindly desist from doing so. Thank you.

S B Rig R o a9 foeel): Suraviedel "8ied, s 9¥ ufed Hed
HE AT ST BT 15097 STE{eT HE™T S 8T §1 UIE "Il S Pl oremerdr H
T I AT N g sk H Implementation Committeert srewer g1 @™ Sit
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SHRI K.N. BALAGOFAL (Kerala): Siy at the outset, | think we have to accept
this Bill because this is only for some technical inclusion through this amendment
Bill. So, we can accept the amendments proposed in the National Institute of
TechnologyAmendment Bill, 201 and the Institutes ofechnologyAmendment Bill,
2011 except for some reservations about the BHU, the nomenclature and all that.
But, Sir, now when we are discussing them in this House this afternoon, a very less
number of Members are there. Whatever we discuss in the House - sine
amendments are not moved by me, | am not moving any amendment — all this
discussion is like a public debate. Genetathe Ministry and the Government are
not considering the importance of the discussion in the Hdesdnically if we are
moving some amendments and if we are getting the majohnién only things are
going on the record and some amendments are accepted. | am saying this is what is
happening by and lge. Why | am saying this, Sirnot about this Bill alone, is
because whatever the powers and privileges are of Parliament, whether it is Lok
Sabha or Rajya Sabha, otat® Assemblies, Executive is not caring about the rights
of these Houses. | am not going into the details of the experiences which | am
having. The other day also | talked about the rules which are lying before this
House for the last one year and Executive is making laws on its own. For namesake
the Parliament and the Legislatures are making l&Ves.are making the rules, but
the action part is taken over by the rul€be rules are going on in their own way
The Executive-made laws are controlling the countryam making a general
observation about it.

Here when we are speaking about this Bill, | say that it is just to introduce
eight 1ITs and the BHU, the BHUIITwhich is also part of the Bill. Five new [ISERs
are being introduced. It is a very good move by the Government. There is one new
IISER in Trivandaraum also. So, we have to include that because the students who
have already completed their Degrees from there are not getting Degree Certificates
which is the real issue. Merely naming and merely including the names of these
institutions in the Bill will not serve the purposkctually for higher education we
need to do a lot of things. The Minister is always saying that our GER should be
increased from 11.5 per cent to 30 per cent. The Gross Enrolment Ratio is very poor
in our country He is only expecting or dreaming. Now we have 450 universiies.
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have to have 9000 universities. For fulfilling this dream actually have to infuse
more money But, unfortunatelythe Indian Government is spending only 0.5 per
cent of the GDP of India on higher education while the US is spending more than
2.5 per cent, Europe is spending 1.2 per cent and Japan is spending 1.2 per cent, etc.
So, the technicalities will not help our society to build our educationw&irdid a

lot of things to develop education in our countBwven in the pre-independence
period and post-Independence period, our statesmen, founding leaders did a lot of
things.That is why there is mention of the BHU and fagarh Muslim University

They were all part of the National MovemeAfter that when the Government came,

a lot of institutions were established and our world famous institutionsAlikéS,

[ITs and other institutions were there in the academic satmrad very famous
PSUs. Challenging the monopolies of big countries like US and other countries, we
installed our factories, steel complexes, etc. But unfortunaBty since 1991 the

total direction is moving backward. Now we are not spending much m@&wy
education is nowadays getting that importance. | am happy thafickeChairman,

Prof. Kurien, is also from the same stream, from the acadefesterday also a
student committed suicide in Kottayam because of not getting education loan for
completing her studieshis is happening in our countrizducation is a very costly
thing and it is market-oriented. So, if we are not following the earlier exercise in
doing some more things in education, we will lose in the international competition.
We are talking about rocketdgni missiles, satellite launching and for every thing
we are congratulating the scientists. But now students are not coming for pure
research which is a question to be addressed.

Sir, the Minister has himself said as to why the Government is changing the
nomenclature of BHU-IITHe said, ‘it is market-drivenHe said that it is good for
the current market scenario in education. He said something like that. It is related to
market in some sense because the students nowadays are very much interested to
go for it. But, Sir the students are not going in for pure academic research. So, in
the name of creating IE[ we are creating a lot of iAns. But there is a dearth of
science education and researélfter the Indian Institute of Science, this move of
creating five new 1ISs is very good. Npowany things are in the pipeline. So, we
have to give more mone¥ven the &anding Committee Report says, ‘In the name
of education upgradation, we have to ensure many more things &@ry dismal
picture is made about the facult% recent report says that about 385 posts are
vacant in the new 1§ and 179 posts of teachers are vacant in the existing s& IIT
Sir, if you look at the Central Universities, 3761 posts of teachers are vacant in
fifteen Central Universities; and the total posts are 9825. So, this is the higher
education scenario. Sifor makingvidyadhanam satdhanam pradhanajwe have
to spend somelhanam the Government has to spend some mdin@anam for
education. Last time, during a meeting of the Standing Committee on Commerce, one
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Institute — | think, it was Institute of Designs or something like that — informed us
that the total allocation that it gets from the Government is only Rs. 1 crore.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Your time is over

SHRI K.N. BALAGORAL: Sir, I am concluding. Sirthe Institute of Design is a
well-known world academic organization, and its income is Rs. 24 crore. Only the
students who can pay high fees go there; is,lIMMs, only such students can go;
and if BHU is also made an |IThen the fees will be very high.

| want to say one thing more.
THE VICE-CHAIRMAN (PROFE RJ. KURIEN): But your time is over

SHRI K.N. BALAGORAL: Sir, it is said that there is a proposal for making
Aligarh Muslim University also an IITSir, the Cochin University in Kerala was
earlier named for according an {$§fatus. But then the Government proposed the
entire University for IIT not just the technology part of Ve were ready to give
the engineering college part or the technology education part for it. That was the
issue. It is a long pending issue. During those days, like BHU, there was a proposal
for Kerala. | would request the Minister to look into that proposal, if possible. There
is a commitment from the Prime Minister of India. When he came for a function,
which was oganized for commemorating the 5C&mniversary of Kerala, he spoke
about it in Trivandrum in a public meeting, in the presence of all Opposition leaders,
Central Cabinet Ministers and Chief Minister of Kerala. He said that IIT in Palakkad
would be established during the peridle have to fulfil the words of the Prime
Minister, which he spoke in Kerala during that function, the one which was
organized for celebrating the 50tAnniversary of Kerala.That also is to be
consideredWith these words, | support the Billhank you, Sir

SHRI N.K. SINGH (Bihar): Sirthere are two Bills before u$he first is the
Institute of Technology (Amendment) Bill, which itself has two pafibe first part
deals with the eight new Indian Institutes Tdchnology in various places and the
second part deals with the character of the Banaras Hindu University

Sir, speaking on the first Bill, before | come to the second Bill, there are some
generic issues which the Minister might like to considée Parliamentaryt&nding
Committee had suggested that the M@t itself is now over 50 years old. He had
appointed a Kakodkar Commission to make far-reaching recommendations. Instead of
really considering the recommendations of the Kakodkar Committee Report received
in 2011, piecemeal legislations are really being brought before us. The Kakodkar
Committee Report, Sideals in a fundamental way with issues of autonomy af, IIT
allowing them the flexibility with rules, finalization of Board members or ther@oa
itself, financial autonomyan autonomy to be able to fulfil the various aims or
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objectives which the Government has in mind. So, | think we would like, to have an

assurance from the Minister on how long does he believe that the Ministry will take

in coming up with a more comprehensive set of recommendations relating to the
working of lITs, in general based on the experience of the last 50 years and the path
forward in implementing the recommendations of the Kakodkar Committee Report.

Sir, my second point is about the pattern of allocation of resources in the
Eleventh FiveYear Plan for the sectofhe Eleventh Fiveérear Plan, Sirhas been
grossly underfunded in terms of the requiremeAssagainst Rs. 23,000 crores, so
far, only Rs. 16,966 crores have been given, which is far too little than what they had
projected from their viewpoint. Similaglythis could be true of the first year of the
Twelfth Five Year Plan itself.

Sir, my next point is about the persistent teacher vacamicich the previous
speaker has also alluded t@/e know that against a total sanctioned faculty
strength of 720 teachers, only 275 teachers are in position, whereas there are a total
of 445 teacher vacancies in the newslIBo, both the new and old $IBre terribly
short of faculty and we would like to have from the Minister some kind of a forward
path on how he looks at filling up this huge faculty gap, so as to allow teedIT
come up to the requisite standards.

[THE VICE-CHAIRMAN (SHRI SHANTA KUMAR) in the Chair]

Sir, the second part of this Bill relates to the changes in the character and the
composition of the Banaras Hindu Universityneed not go into the history of the
Banaras Hindu Universityit has been very eloquently dealt with by. @handan
Mitra and, of course, even more eloquently dealt with by the Chancellor of the
University, Dr. Karan Singh, for whom we all have profound respect, or even what
Shri Madan Mohan Malviya had done, on the history and the heritage which the
Banaras Hindu University represents. But, $icontinue to have persistent doubts
about whether an integrated whole of the Banaras Hindu University should, in any
way, be tampered with, whether there could not be more innovative ways, and
whether the integrity of what this Universityn over hundred years, as an
Engineering College, has done, should be destrodmed, therefore, | think that the
memorandum submitted on behalf of the Banaras Hindu Univelsiiking at its
past, looking at its heritage, and even looking to the future, would really need a
serious reconsideration by the Government. | fully endorse, of course, the
transitional solution given by DChandan Mitra in regard to the permanence of the
post of theVice-Chancellarfor him to be the Chairman of the Governing Bollyt
we need to reconsider whether that, in itself, would be adequate to really fulfill the
purpose and challenges that lie ahead.

Sir, | would like to now very briefly comment on the issues of the other Bill,
which relate to the National Institute ®&chnology (Amendment) Bill, 2000. Here
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again, | think there are two or three important challenges. In addition to the shortage
of faculty and the issue of the quality of the Indian Institutes of Science Foundation
and Research and the budgetary allocations for the NWould like to raise two
specific issues for the hon. Minister consideration. First, in terms of
recommendation no. 6 of the Parliamentary Standing Committee on the composition
of the Board of Governors, the Minister has assured us that the Board is not going
to be excessively dominated by the Central Government, by having too many
SecretariesWe havert seen specific mention of this in the amendments which have
been circulated by the Ministebut | take it that in the initial statement that he is to
make, he would make the necessary changes before this is really notified.

| would like to have another assurance,, $ir respect of the admission
procedures for the IISCR. The admission procedure currently looks somewhat
skewed. There are three streams of admission: theJHE, the Kishore Bal
Vaigyanic Potsahan Wjana and also the one per cent students in the 12th
Standard examination of the CBSE and other Boards. The admission stream and the
eligibility criteria in respect of the three different streams are not necessarily
symmetrical and congruous. So, | think that he might like to consider how he would
like to prescribe a uniform standard which would overcome the diversity in the
eligibility criteria in respect of the various streams of admission.

Sir, | thought that these are some of the more holistic issues which | would
bring before the Ministerand he would like to give the House an assurance on the
path forward.

Thank you, Sir
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SHRIMATI VASANTHI STANLEY (Tamil Nadu): Sir as a member of the IIT
Council and as a Member of the HRD Committee also, | am really extremely glad that
these Bills are being discussed tadape fate of students, who study in these
Universities, depends on these Bills which are under consideration. They are
dependent on the passage of these Bills, as these Bills enable the si¢ov divard
degrees. It is unfortunate, Sthat the students who have already graduated from
the new II's have not received their degrees. | am happy that these Bills are finally
being discussed todajs a Member of HRD Committee and lICouncil, | have
been closely watching ouHRD Minister Hon. Minister wants to bring in many
changes in the educational system. Though the Standing Committee Report has
been given on 26th Novembh&010 and the Lok Sabha has passed this Bill on 24th
March, 201, it is yet to see the light of the day

First, | take the Institutes ofechnology (Amendment) Bill. It seeks to add
eight new Indian Institutes ofechnology and then to convert the Institute of

TTransliteration in Urdu Script.
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Technology Banaras Hindu University into an II'&and assign a duty to each
Institute to support t&tes or UnionTerritories technologically in their zones and to
address their technological problems. The amendments made through this Bill will be
to empower the Central Government to notify these ‘Zones’ in the country for
advising the fate Government and the Uniderritory included in its zone in the
matter of technical education and any technical issue referred by them to the
institute for advice; to cast upon the $lTa duty to support t&es or Union
Territories technologically in their ‘Zonesnd address their technological problems;

to incorporate the newly set-up #Tand Indian Institute oTechnology (Banaras
Hindu University),Varanasi under the provisions of tAet and to provide that till

such time when the statutes and ordinances of ness dfild this BHU Varanasi,
come into force, it would be governed by the existing statutes.

Now, | come to the other Bill, that is, National Institutes Technology
(Amendment) Bill. The Bill adds another schedule to include five Indian Institutes of
Science, Education and Research established in Kolkata, Pune, Mohali, Bhopal and
Thiruvananthapuram as institutions of national importance. The Bill specifies the
members of the Board of Governors. In each Institute, a Council shall be established
for all the Institutes of Science Education and Research. The amendments are being
made to declare all the five IISERs to be the institutions of national importance, and
for that purpose, the insertion of Second Schedule in the/Agdids being done
enlisting therein the IISER and consequential amendments in various provisions of
the Act. Then, there is insertion of a new sectiabAlfor the constitution of the
Board of Governors for IISER specified in the proposed Second Schedule; the
insertion of a new section 30A to establish a common Council for all the IISERs
specified in the proposed Second Schedule. Then, the amendment seeks to
strengthen the networking of NETand IISERs by giving representation in their
Boards of Governors to the [ITh whose territory or zone the Nidr the IISER falls
and to bring the appointment procedure of the Deputy Director of the iNITine
with that of IITs.

In a country as lge as ours, unfortunatelywe are lagging behind in
providing higher education facilities. 1 am glad that the Government is taking
initiative to meet the growing demand for higher education in the country by
establishing institutions of higher education across the cquespecially in rural
and remote areas. It is indeed the need of the. Abuhe same time, Siwe must
not compromise on the quality of education. Merely affixing the title of IIT to new
educational institutions and upgrading the existing institutions will not give that
prestige to these institutions. They have to strive hard and strike a balance between
guantity and quality in terms of educatiofhe IITs have proved to be a boon to
our country They have produced some of the best minds that have represented our
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country all over the world. There is much potential that needs to be tapped. | am
sure that with the spread and growth of educational-institutions, we will be able to
tap the undiscovered potential in the rest of our population.

I would also like to share a few of my concerns here. First is a very grave
concern which other hon. Members have also expressed. It is the lack of qualified
teaching personnelhe shortage of qualified teachers in both, the existing &id
the new ones, is plaguing the advancement of education. | urge the Government to
examine this matter of vacancies as it is of great significance. | would like to
congratulate the Ministry for linking up the National Knowledge Network in this
regard. Howeverabsence of adequate number of qualified teachers is an obstacle
that must be removed. The Government must encourage the teaching profession as
an attractive profession. Incentives must be given to those who are willing to teach
even after retirement. | would like to urge the Government to promote Indian
educational institutionsWe must improve our standards and meet world standards
in education.The Ministry should take the task of evaluating the new-thien and
there and encourage them to meet the global standdfitis.these observations,

Sir, | welcome both the Bills. - .

DR. JANARDHAN WAGHMARE (Maharashtra): Sirl rise to support both
the amendment Bills. But, let me make certain suggestions and observations also. It
is a very heartening thing that eight moreslifiave been added to the list of
existing 1ITs. Every $ate and UniorTerritory must have, at least, one.llMhe IIT of
BHU is being included here. The heritage of BHU should be perpetuated.

Sir, the twentieth century was the century of sciefide twenty-first century
is the centuryof technology Technology has taken a quantum leap in our times. It
is because of the tremendous advancements in technology that the tsunami tides of
knowledge have been touching all the horizons in all the directions and the sky
Technology has changed the destinies of the nations.

Ours is an age of information revolution — a revolution which will never be
followed by any counterevolution. In the field of science and technolothere can
be revolutions, but no countegvolutions. Science an@iechnology never follow a
retrogressive pathTechnology has assumed an unprecedented importance in
education and other spheres of life. It has created a wonderland — full of
astonishments and amusements. LAtiee, we are awestruck and greatly amazed.
Computers, mobiles and i-pads are the symbols of the age of information revolution.

Technology has helped mankind in innumerable ways. It is the driving force
behind development. It has boosted agricultural and industrial growth. The
electronic world is a world of wonderall professional activities are prefixed with ‘e’
like e-governance, e-commerce, e-books, e-learning etc. This ‘e’ stands for economy
and educationAccomplishments of technology are countless indeed.
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Sir, technology has reduced distance of space and distance of time beyond
ones imagination. It has reduced the entire world to a ‘global village’. It has placed
the whole universe on the palm of our handie find eternity in a grain of sand.

We are citizens of theiorld.

Our lITs and other institutes of technology have been playing a very vital
role in imparting technical education of high qualithey enjoy autonomy also. Our
[ITs are world-class institutionsThey have produced intellectual wizardEhe
technological institutes have proved to be productive.

India needs more institutes of technolodye face five crucial problems,
namely accessibility infrastructure, expansion, equitgnd, faculty How to make
available technological education to weaker sections of the society? How to give
them equal opportunity? Why not reserve 25 per cent admissions to the poor in the
institutes of technology? Education of technology should be made affordable so
that it can be within the reach of the powhy not include dfrmative action
provision in these Bills for those who belong to weaker sections of the scuielty
are not covered under reservation.

Ours is a knowledge-based sociétye are all knowledge-workers. Institutes
of technology should be inclusiv@echnical education, too, should be inclusive
education, and, that should be our long-term goal. Institutes of technology require
quality infrastructure, quality courses, quality textbooks, quality teachers with a
sense of accountability and total quality management. Faculty is the most crucial
problem. Several teaching posts are lying vacant ia 8fid universities(Time-bell
rings) Sir, research should be given equal importance in the institutions of
technology Without innovative research, you cannot generate new knowledge.
Giving quality education or technical education means gihadin’s lamp in the
hands of students. Thank you very much.

SHRI N. BALAGANGA (Tamil Nadu): Sir while the discussion is going on
both the Bills, | would like to make a few observations on the National Institutes of
Technology (Amendment) Bill, 2010. Sihrough this Bill, the Government wants to
establish five institutions, namelyindian Institute of Science Education and
Research, at Kolkata, Pune, Mohali, Bhopal and Thiruvananthapuram.

Sir, through you, | would like to mention some points for Government’
consideration. Sjrto start with, the name, which is proposed to be given to these
five new institutions, is ‘Indian Institute of Science Education and Research’ and the
Government wants to make them as institutes of national importance.

Sir, we already have an Indian Institute of Science at Bangalore which is an
Institute of national importance. That being so, why should the Government give a
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similar name to the new institutiond®ill it not lead to confusion? Does the
Government declare that the Indian Institute of Science at Bangalore has been
deprived of the stature of an Institute of national importance?d@gs it not do
‘science and research’ work any more? | request the hon. Minister to enlighten us
on this.

Now, | urge upon the Government, through you, to ensure that the new
institutes get adequate and full infrastructure so that they act as a catalyst to boost
the students’ intelligence. There is a general feeling among the public that there is a
total lack of infrastructure in most of the colleges of higher learning. This could be
seen even in the N$§TAs the hon. Minister stated in this Bill, admissions in NIT
are based on the ranks secured by the candidates appearing Al tinelia
Engineering Entrance Examination, conducted by the Central Board of Secondary
Education. But, if you see the choice of candidates, every candidate wants to pick
up some course in 7 or 8 NdTonly All the rest are secondary to them. Even the
State quotas are not getting filled up in such States. But they are also called
institutions of national importance. | had an opportunity to talk to the student
community in this regard recentljhey say that the basic reason for picking up few
NITs and not joining few NI depends on the infrastructural facilities and good
faculty available at such institutions. Hence there is a dire need to look into the
infrastructural needs of the institutes and filling up right faculty for the right job.
The Government must encourage the younger minds to take to the job of teaching
and research in Indi@nother reason for the choice of students for some particular
courses in some specific NHTis this. Shockinglyabout 80 per cent of the PG
courses and more than 50 per cent of the gmdduate courses in the NlRre not
accreditedThis is reported by none other than the CAG inAkeit Report No. 13
tabled in the Parliament. The CAG further reported that there was a severe shortage
of faculty As per the report, Sirin the seven 113, out of the sanctioned faculty
strength of 4052, there are 1,179 posts still vacant. That means, around 30 per cent
of the faculty strength is vacant. In the newsliDut of the sanctioned strength of
660, about 385 posts are still vacant. That means, about 58 per cent of the posts are
still vacant. Sirthe Government has to pay immediate attention to this aspect.

Sir, | have one more appeal to the hon. Ministdter XII standard, students
are forced to sit in many competitive examinations for admissions to engineering
colleges and various institutes like $ITNITs, etc. The student communityas a
whole, feels that if there is only one examination and on the basis of the scores and
ranks in that one examination if courses are offered to different institutes including
[ITs, NITs and others, it would be goodlhe hon. Minister may think over it and
bring about reforms in this field.

With the above observations, | support the Bilhank you.
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TR T P ARGRI T g1 VY, USSR 7 Gl SMY1 g8 SHST Gaw Bl Aebdl
gl wife foegfaeredi @1 oot IR# ¥, ndamgdl d U ART ¥, B Bl '
IR B Fe1, I8 g'9 Ua1 el BN @Ry ok favafaemem & S gpeufa €S9
T A @RS, T A B AR H wM i FRar g

@), g1 fae ‘The National Institute offechnology (Amendment) Bill, 2010’
g1 a1 29 National Institute offechnology@! s w ‘NIT Act, 2007’ 15 37T,
2007 ¥ AN Tl 9 UdRE F AR I SN HEw P AWM §1 sH  UIy HAITESE.
gr1 o o aret All India Engineering Entrance Examination it Y& fierar
[P AUR W Bl ¥ UG I ERe Bl Sl Ul SHTE 9gd W Il €
SR $H VA & I oM b1 uau feur S @1 ¥ A ST e F oW g
A v HEA SN @l S fose-weell derer wfifa g, Swer W g iR g
# 98 veen 5 39 w5 @ VR 8 Addl g1 3R S Agd & e
I ®A B S S Fad P TS 8, H IS Blfed wW@ra wrar gl Board of
Governers¥ e ufafifca @1 gr@g™ ddETa g, gfgad g1 fd d @ig ek
qoqd uRdad el fear mr € SR wHy B AN B GRI BRA BT GAN fHAr w2l
= S A R e e S e & ufa Haemeiedn ok 9@ & qereil & oufd
St Smeear fewd ®, § Suer ff @R wRal g1 W, S e ad FeE, e
§ wWreT w6, & wert &ifved o1 ufafae e o8 fear sme, ges-aiife R
Rl @ e O gerE oY, Ia &H T

Suwaremer (W, |9 FRIE) dori= gy

# Wd B A DR Y IE bEl dEdl g b GRSl Bl ARHT FIRER T
T SN Pl WM TAIANEIMN. & Th JGRT 7 o forar iR S9ar oo Rurd 9 off|
LA T S /@ g RUE 947 S U BT AReRT Bl ereR ol B 3
TP A9 ALvasrgaR. @ feaa G far g7 faar 49 fen on, Sad @1 Ud @l
T AU UF & A Sre ) fo@ femm, My progress report is enclosed.sw waH
T.yq. Hea"R CSIR & Director 9, 9 t& Jsife 91 w9 I8 o T, O S
J8% St @I contact fearl # d8w S & UG FIA® gl g, difb Ie g9 oW
7 ARG WfUg @ S'q a9 & 9m ot o3 fomn ¢k s9d s fomn
f afer =waar & SR WA ALl o Ul 81 g, H TAUH. WSANR Bl WSl I8 g
IR S At H SR MW, I MU SR” AN 9@ SeR 98 ad wid gs| H AT
qd gAY e WEAl §, P IR MU AU Bl GRIbiCh SIOIRI A Ha DR
A, @ MY U UEIRIG U S| g i emawdd ¥, MU 39 B Bl foradr
B FPI, H FHB S dfedr A
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98 I8 © & ome Rem @1 R iR @1 § &R Ph.D. &1 WX oI 9gd &1 "¢ &
gl et Ph.D. o=t &, "oR #el €1 el wenfie SifeRy e Ug BT oM SOl Y
3R Po IoHifad difcdl & &l 3ud Hewd &1 o™ e e} Ph.D. &1 f&l o @%
ST AN @ SUB™ S 8, e #'ad wxd Ph.D. & f$ilt <t &1 safaw, s
SN AW AG NSVl SRR B WM Wi Ued §, dl &H W g @l Sy,
<fe Iugad human resources e ™ @iemr, Ph.D. &1 39 dRE dolid a1
e BT H Ig wHsl § 6 MU 39 % WRIGRT &M 9, d1fd 39 USSR BT BIS
P dF 1 9 e 1 GF| I S el € f6 e omew & am & |y Ph.D.
T B BIS B ARA g g | A Ph.D. & Y et @gd wfdd 81 waar 2
AR foar St @mm fR=d o 9, Ph.D. &1 &l e a1 gafddt @1 dibar 9=
B H IT9 Bl g1 A8l 8 I, dfed H AP AgAd Bl dolg W IS AU G
el g wafag el # 39 QI el @1 w@ra exar § o'l § 39 9 @1 andd
e}l g, 981 Ren d U g9 k@ & fau e Ser 9 wer eM fear S
SHHT FHAT PRAT § | A Fee | WRAY gel A8l g9 SO, Ul 48 g U
A PIS FH AE 99 TCNI| Y 3 I HT g@ © (b fFgwE B [edferedi @t
Ip fawg @t foeafaere & IH0 4 & T8 21 gAR S REd oRa Fded &,
ITHT $w impact factorwEl 2, WWad: 05 We¥ T g1 impact factor ®1 @
ITF 3EX UF BU IX BA By A& ge REd HX oHl? g9 trained man power
TR & w® E

qElRd, § Ig§ 9 PE I} QA HA1 AW e R oged /e @ e
industries & g #Fgaa@e #AogR =BT o, @1 I S= 9RA I Ryl 9 g@ S=
s laboratoriesse™ & fog trained man powewnfzy off, wed @i & fAadi
¥ 98 A T S a8 1 # U REd TR ugd & fav weAer § 9wt e
=rfed 7 @€ wer, “If you have a research scholar from India, he is worth his weight
in gold.” T WX 9@ I ¥ FeN TEI g, died SHA W W PP & I® A
ol fegea™ § oM Rl Wifey of, g€ IS guNi @i laboratory w1 @i gar
e &l BH 39 9 W IRar 9§ AR @R Aifey ik Renm d Uk a1 F o fag
SAET | SRl He9 Sor dNeg| ARER, e S dle &1 Arer fean, w9 ourel o
el H@ie1 faar, § R ga1 aR g=de dRal gl

SHRI KUMAR DEERAK DAS (Assam): Sir | would like to make some
observations on the NITAmendment) Bills. Sirthe Satement of Objects and
Reasons for the amendment Bill, in connection with NIT (Amendment) Bill, proposes
to insert a new Section, 11A, for the constitution of the Board of Governors for
Science Education and Research Institutions, besides a new section to establish a
common Council for all the Institutes of Science Education. The amendment Bill also
seeks to strengthen the networking of National Instituteseohnology (NIF) and
the Indian Institutes of Science Education and Research by giving representation on
their Board of Governors to the Indian Institute Tdchnology (IIT) in whose
territory or zone the National Institute dechnology or the Indian Institute of
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Science Education and Research falls, Bafore giving comments, | just want to
take this opportunity to request the hon. Minister to take initiatives to give effect to
the observations and recommendations forwarded by the Standing Committee. The
Standing Committee has given recommendations on some important issues which
will help in efficient working of these institutions. Some officers of the Ministry for
Human Resource Development shall be ¢keofficio Members of the Board. It has
been stated here. It is understood that these officers may also be nominated to other
similar bodies. Due to their preoccupation with manifold assignments, it may not be
possible for them to attend the meetings. a result, both the Department and the
State Government invariably remain deprived of useful inputs due to absence of
their representatives on the Board. So, | therefore, feel that a viable alternative could
be to authorise designated nominees of such members to attend the meetings of the
Board, in the event of their being not present, due to unavoidable circumstances. Sir
the Government has proposed more regulations and more steps to improve the
education system in Indialhis is a welcome step. Sithe National Knowledge
Commission and th¥ashpal Committee have estimated that the country requires at
least 1000 more universities and 10,000 more colleges, thewiumber will increase
simultaneously The quality of institutes also needs to be benchmarked and
continuously improved, which would include attracting and training of high-calibre
teachers. The new regulation will facilitate the spread of technical education in
under-represented areas. It is a fact that nowadays only 5.7 per cent people of rural
areas study beyond secondary level and only 17 per cent in urban areas dp so. Sir
again polytechnics are also proposed to be taken away from the control of the State
Government and put under the careAdCTE. These are some suggestions made by
the hon. MinisterThis might impart uniformity to education, but | want to know
from the hon. Minister for Human Resource Development the details of the steps to
be taken forAICTE which needs to be morefiefent. Sir, recently we have gone
through some CAG Report. CAG Report has stated that more than halfTof NI
courses are not accredite@ls a result, most seats remained unfulfilled in two
undegraduate courses and 12 PG courses that were introduced ,irDNtjapur

Silchar and NIT Kurukshetra, Bhopal, Silchar and Surathkal respectiVdiis is just

one example. There are many other inter-related matters which are yet to be dealt
with. If that is done early these NdTwould function more &tiently.

Sir, with these few suggestions, | request the hon. Minister to go through
them and other valuable suggestions made by the other hon. Members on these
Bills and take necessary action.

With these words, | conclude my speech and once again thank you for
having given me time to speak on these Bills. Thank you.

SHRI KAPIL SIBAL: Sir, first of all, | would extend my gratitude to
distinguished Members of the House who have given their very valuable comments
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while dealing with the two amendment Bills that 1 proposed for consideration of this
House.

Sir, at the outset, | wish to state that many of the suggestions that they have
given are welcome and we really want to move in the direction through which we
can enhance the quality of our higher educational institutions and, of course, try to
bridge...

sft |ifr el (FEw): WR, ol fiER 9 '9R Rel..(aauM).. $H-9-%9 5 89X
d feelt # exAn UedM R @ g1 W), HE St A amer fewm oar fe aAfaes) |
(TR, I8 IR @R & IR Rrel & fag burning issued | =R fER H 3
TSl g% a1 fear 81 3 @el $v diad &, d8l o died ol I @R @1 afed
FEd T 1..(Fau™). W, I8 'R e & faw burning issue® |

THE VICE-CHAIRMAN (PROF RJ. KURIEN): You know that the Minister is
replying. ...(nterruptions...

sft 2T vipY wE (feR): W), @2 St @& Afer™l & IR #..(@aem)...

THE VICE-CHAIRMAN (PROE PJ. KURIEN): | will give you time
...(Interruptiony...Let him finish his reply...(nterruptiong...Let him finish his reply
...(Interruptiony...Ravi Shankar Prasadiji, let the Minister finish his repfter that, |
will allow you...(Interruptiong...I will give you time. ..Interruptiong...That is
correct.

s Ram= At (R @), 16 ™% T iR el AR, (@aur).. a8
gRAT B Y@ 2 oA Sfl, Refa we e

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Tiwariji, how can | allow you
when the Minister is replying?.Interruptiong...Ravi Shankar Prasadji, you know
the rules. ..laterruptiony...The Minister is not yielding. .Ir{terruptiony...The
Minister is not yielding and you are simply raising it. Intérruptiong...No, no.
Please sit down.Ir{terruptions...l will allow you later if you want..l0terruptions...
# amuer ergd gl ol ey Afv..(@@eer)...No fat St wiistl No, Tiwariji. No, no.
Please. Nothing will go on recordin{erruptions...It would not go on record
...(Interruptiony...fart S, SR oMU dreET BEN A H dle H AUBI <IgH G| 3T

SHRI SHNANAND TIWARI: *

SHRI SABIRALLI: *

SHRI RA/I SHANKAR PRASAD : *

THE VICE-CHAIRMAN (PROE RJ. KURIEN): Minister is not yielding
...(Interruptiony... &, wisl =y @ afsgl He is not yielding..laterruptions...
I will give you time.Take your seats.

*Not recorded
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SHRI N.K. SINGH: *

SHRI RA/I SHANKAR PRASAD: *

THE VICE-CHAIRMAN (PROFE P J. KURIEN): Please take your seatq
afstl Let him finish his reply arru @fswl It would not go on record
...(Interruptiony...

SHRI SABIRALLI: *

SHRI N.K. SINGH: *

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): It is not going on record
...(Interruptiong...it is not going on record.ltterruptiong...No, no.Take your seat.

SHRI SABIRALLI: *

SHRI RA/I SHANKAR PRASAD: *

SHRI RAM KRIFAL YADAV (Bihar): *

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): ama afstl Now, Minister,
please continuedita afsgl Mr. Ali, take your seat.

SHRI KAPIL SIBAL: Sir, as | was saying that | am deeply obliged to the
distinguished Members of this House who have given their valuable suggestions.
We want to really bridge the quality gap that exist in higher education and, | am
sure, the suggestions made by distinguished Members will go a long way in taking
this agenda forward.

Sir, first of all, let me deal with the issue raised by Chandan Mitraji, who is
not here now

3t Ram= fa: wa.e. e arg g

Nt HiUer Rrger &, ST@1 Wl 9@ FHW| ST P FE@QUl ad bl g

He raised the issue that the integration...

SHRI RA/I SHANKAR PRASAD: Mr. Minister, he is here.

SHRI KAPIL SIBAL.: ...should become a permanent feature, becauséidbe
Chancellor of the Banaras Hindu University should permanently be made the Chairman
of the Board of Governors. There seems to be some misunderstanding, because a
distinguished MembePradhanji, who made his maiden speech toskegms to think

that the Director and théice-Chancellor are one and the same thing. In faclite:
Chancellor of the Banaras Hindu University is not going to be the Director

SHRI DHARMENDRAPRADHAN: Sir, please do not go by the words | used;
go by the spirit of it.

SHRI KAPIL SIBAL: Okay okay | just wanted to make sure that we understood
the suggestions properly

*Not recorded
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SHRI DHARMENDRAPRADHAN: | cant argue with you, Siryou are such a
great man.

SHRI KAPIL SIBAL: No, no. it is not an argument.

Sir, | just want to mention one or two thing¥e are also very concerned that
the character of the institution should, in any wagt be disturbedAs my senior
colleague, DrKaran Singhji, mentioned, this was something that was debated within
the University itself for quite some time. ‘Some of the problems that might arise in the
future, as you knowsSir, is that the position of ®ice-Chancellor in a university is
equal to the status of a Director of an Institute. That creates a very piquant situation
because, if you have \ice-Chancellor of a university who is supeyiamo is the
Chairman of the Board, and there is a Director of an Institute working under him, that
may create some of the problenwhich, in fact. Ram Prakashji also mentionat.
should not compromise with the status of Yfiee-Chancellor or the Director in this
fashion. So, we thought that it would be betfer the first three years when the
institution is growing, for the purposes of laying a strong foundation, to hakéde
Chancellor as the Chairman of the Board and, then, allowite-Chancellor to
nominate somebody else in his place as Wiee-Chairman..lfterruptiong One
minute. | am explaining. Just one minute. | am trying to explainidine distinguished
Members of this Hous&Ve may have a dérence of opinion. But this is the honesty
of our opinion and you are right in your opinion. Howewvbere is an opinion here.
Then, as you knowSir, normally when you select "ice-Chancellor of a university
of course, he may be a technical person, a highly qualified technolsgifdr as the
appointment of a Director of an IIT is concerned, he is always a technologist. So, |
don’t want a situation where this kind of personality clash occurs in the future of a
growing IIT. So, therefore, it is best for the propose arrangement to continue. If, in
the course of three years, we find that any changes are required, we will certainly have
a discussion with you and, if necessanake those changes also. But, as a first step,
let this continue for the next three years; let this arrangement continue. If you find
it is not workable, qrif there is any problem within the BHU, we can always revisit
it. But | think there are philosophical and operational reasons why this should be done
in the manner that | have suggested and, at the same time, retain the integrity and the
heritage of the IITBHU. This is precisely why the name has not been changed, and
that is precisely why it is called 1ITBHU) Varanasi and that is why it is in the same
campus.There is no problem about land because in many of tte #fTpresent, we
do not have 500 acres. In fact, we do not have the luxury of 500 acres for the future
[ITs that we may be going to build/e are not going to have that luxu§o, we will
have to change the nature of the institution in terms of its physical strudfare.
probably will have to go high rise in building those structures, and there is enough
space in the 300 acres that we have within the BHU to build a world-class institution.
So, | don't think there should be any fears on this count and | would like to assure
the Members of this House that, in the next three years, we will be looking at how
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the integration is taking place, how the character of the university is being maintained,
how the issue of cross-disciplinary research, which Chandanji mentioned, is going on
and, if we feel that integration, is not proper because of the fact tha¥itke
Chancellor is not likely to be a Chairman of the Board, we will certainly consider that
suggestion and you can rest assured that we are serious in all these things because
we ourselves want to maintain the high character and the heritage ke &r Singhji

pointed out, of the institution.

So, | request you, Siin the context of this, let this experiment move forward
and let us see how it functiondnterruptiong

SHRI CHANDAN MITRA: Just a minute, if you permit me.
SHRI KAPIL SIBAL: If you don’'t mind, let me just finish it first.

Now, Sir, the other issue, and this again is a very important issue which has
been raised by several distinguished Members, is the problem of fdtidtirue, Sir
that there is a gap between the sanctioned posts and the posts which have been filled
up. But a part of the reason for this gap is also because the expansion in the higher
education sector is taking place at a very fast pace. Our Gross Enrolment Ratio was
almost 12 per cent a few years earlier but, tpdalgas moved up to 17 per cent.

Because, a lge number of young people are going into the school sdctor
dare say that by 2020, it will move up to 30 per cent. If it moves up to 30 per cent
instead of 17 per cent children going to college and univergity will have about
40-45 million children going to colleges and universities. Can we, in ten years, produce
the faculty that is necessary to meet the demands of the increasing number of children
who go to colleges and universities in the years to come? | honestlgisat will
be a very difficult task. This is not something that we can build faculty in the next
2-4 years. So, we will have to think of innovative ways to deal with this situation. |
believe, we have thought of those innovative ways to deal with this situation. | might
suggest that for example, — | have got figures for ths, lITdo not want to really
trouble you with lots of figures — the total number of sanctioned posts is 5,142. These
are the figures as of 30.11.2011. The total number of positions filled is 3334. This is
in the IITs themselvesThe situation in Central Universities is also the safftee
situation in States is even worse. There, the gap is 40 per cent. So, we have to work
together in this. The State Education Ministers, the State Chief Ministers and
the Government of India’Education Minister should sit together and see how to fill
this gap.

A distinguished Member — | think, MBalagopalan — mentioned that the BIIT
are in a poor state. Siyesterdayl was in Jalandhat visited the NITin Jalandhar
Sir, it is a world-class institution. | request him to go and visit that institufibe.
National Knowledge Network is available in that institution. Children can take classes
from faculty members in other high quality institutions, sitting in their own class. They
can interact with the teachers. The best of faculty anywhere in the world, through the
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National Knowledge Network, would be connected to every child studying in any
university course, anywhere in the countMany institutions have already been
connectedAlmost 400 universities have been connected. My distinguished colleague
tells me that almost 18,000 colleges have been connected. What does that tell you?
We can solve this problem through technology while we encourage people to do post-
graduation and post-doctoral courses in India so that by 2020 we build up the faculty
We have to think of these interim arrangements. In the next six months or so, 35,000
colleges would be connected. In the next six months or so, 604 universities would be
connected through the National Knowledge Network with 100 Mbps capdcity
means, the faculty anywhere in the country would be available to students anywhere
in the countryBut, Sir there is a caveat to thdthe caveat is that we need to change

our administrative structures. In some colleges and some universities, you have a
three-year degree course. In some other universities, you have’ a semester system.
How does a child who is moving through the semester system take access to the
faculty member who is teaching somewhere in a three-year degree course? So, we need
a national consensus. Siram ready to be blamed for anything. But, | am trying very
hard to build that national consensus. | am trying very hard to build that quality
have four pending Bills in Parliament. One of the distinguished Members talked about
accreditation as to why courses have not been accredited. That is precisely what are
of the Bill says.We have to set up a NationAtcreditation Regulatoruthority

under which all courses and all institutions would be accredited for quility that

is exactly Sir, how this Government is moving forwardVhat we need is a national
consensus; what we need is support from the Opposition; what we need is a desire
to look towards the future of the children of our countrgm ready to take blame

for any shortfall. | am a humble man, ,Siying to serve in my little capacityn the

interest of the future of education in this country and | am ready to be pilloried for
any wrong that | do. But, the one wrong | do not do is that whenever | make g policy

| do not think of politics; | only think of the future of the children of this country

That is the only thing | think of. The face of that young student is always
before my eyes when | make legislation, and when I introduce legislation. So, | request
you that all the issues that you have raised about quality are being addressed; all the
issues that you have raised on transparency are being addressed. N.K. Singhji, a very
distinguished and a veryery thoughtful Member of this House rightly said that we
need to revamp the whole IlAct, and he is absolutely rightvhen this Bill was
introduced, the Kakodkar Committee Report was not with us. In fact, the Kakodkar
Committee gave its report in 201whereas the Bill was introduced in 20¥% have
now constituted an Empowered Committee to implement the recommendations of the
Kakodkar Committee so that we have a comprehensive Bill looking at the 21st century
and the challenges that we have to meet in the 21st century in the field of higher



Government [30 April, 2012] Bills 341

technology that the distinguished Member talked abdutd it is with that in mind

that we need to change the governance structures. | have alwlaitly that is
pending, liberalised the entire II$ystem. Sirthe Government should no longer
involved in appointing any Chairman of the Board of Governors. | am asking that the
Board of Governors themselves should request names for appointment of the
Chairman. | don't interfere in that process, and | am doing this through executive
action. In the IIMS, Sjrl do not interfere in the appointment of Directors atEttle

Search Committee decides who the Director is going to be. They give me three names,
and sometimes they give me one or two names. | accept it. | have never made an
exception. | have personally never made an exception. So, while those legislations are
being drafted, while the future of the country is being looked at in the perspective of
the challenges of the 21st centume, through executive action, are liberalising and
bringing autonomy into the education seciwu can ask any Director of any |l&ny
director of any IIM, any Member of any Council of any of these institutions and you
will have the answer for yourself. The Government of India does not any longer
interfere in these processes. That is why in the National Commission for Higher
Education and Research, | have suggested that even appointriviéce-6fhancellors
should be made through a transparent process. So, the Government of India should
not be appointing/ice-Chancellors. It should be appointed by academic authorities,

a collegium of academic people, who should have a list of eminent academics, from
where theéVice-Chancellors should be picketfe are moving in that direction, but, Sir

we need support from the distinguished Members of this House.

SHRI H.K. DUA (Nominated): Some of the State Chief Ministers do interfere...

SHRI KAPIL SIBAL: Sir, | do not want to comment. Siram ready to take any
criticism on myself, but | am not ready to criticize anybody else because | don’t think
I will ever get my reforms Bills passed, if | start criticizing others. Everybody is very
helpful. The State Chief Ministers are exceptionally helpful, and, if anybody has any
objection to anything, | will go out and talk to the State Chief Ministers.

Sir, distinguished membeTiwariji talked about Biharl have rung up Nitish
Kumarji; | have requested him for an appointment; I am willing to sit with him and
decide as to what we should do about the Bihar Central University asieelave
no problems. | think in terms of what the future of the children of Bihar as to what
they need, what they require, and, | certainly have no problem in talking with Nitish
Kumarji. | have already talked to him; | have already rung him up, and said, “Let us
sit togetherand let us see how this can be done”. N.K. Singhji also talked about the
NITs. Actually, there is Section1{a), which is already introduced in tAet, which
specifies the amendment that | talked about at the beginning when | sought to
introduce the Bill for consideration of this Houd&s, you are right about allocation
of resources. But, if you look at the history of this courtiy if you look at the period
of the URA Government, UR-I and URA-Il, compare the allocations made in higher
education at any time in the history of this country and you will find that the
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commitments that this Government, the AJPand URA-II has made on higher
education have never been made in the past in the history of this coetirit is

not enough. | say that we need more investments. Buing@stments will only come
through economic reforms. I, again, seek your help there. Let the Finance Mnister
proposals for economic reforms take place, we will then get growth, we will then get
extra moneywe will then get extra investment, and we will invest more in the social
sector especially in the education sectbrequest the Communists, the Left Parties
to support the economic refornihat is how you will get more monefinterruptiong

Sir, a distinguished Member also mentioned about representations of SCs and
STs in IITs and other institutions. Let me just tell you that in all, and these are the
figures of 201, for SCs the total number of seats available for them in all tsepUT
together is 1,191 and 1078 have been filled which is a matter of great\fWedeve
not merely talked about it, SiBomebody said that we give only slogans. Naq, r&it
only we give slogans, but we implement slogans also. These are the figures of 2011.
Sir, you talked about Schedul@dibes.The total number of seats available for them
is 544 and the total number of seats filled is 537. It is a matter of great pride that we
are implementing the agenda of AJPand URA-II on the groundThe total number
of seats for OBCs is 1982 and the total number of seats filled is M&@re short
by about 200 seats. This does not take into account OBCs who have come in the
general categonBut | assure this House that when | come back with figures to you
in a few years from nowwe would have also actually fulfilled the dreams of the OBCs.
We are absolutely committed that unless the less privileged, the disadvantaged and
the Muslim community are supported by us and we empower them through education,
the kind of inclusive society that India needs, India wants and India dreams will never
happen. SjrJanardhan Sahib very rightly mentioned the role of the techndltgpk
we should not look at the future by remembering the past or by delving into the past.
The past should give us inspiration because of the nature of the great leaders of the
past, who were inspirational leaders, who had dreams for India. But the dreams of India
and the way in which we are to realize those dreams changes and | have changed
because the nature of the society has changed, the nature of interaction of the society
has changed. Therefore, we need to look at the changed India through the eyes of
the young. That is how we should move forward. The role of technology is there,
which is extremely important. Ram Prakashji rightly said that it is a sad day because
the quality of doctorate in this country is relatively pdocan assure him, Sithat
now we are insisting that not only we are giving better fellowship and remuneration
to those who are doing research, but we also have several schemes for enhancing the
quality of our teachers. Hopefully ifiwelfth Plan, we will be able to improve the
quality of at least 10,000 faculty membeVge have several plans which are partly
given efect to and partly they are going to be implemented.&iother issue which
Shri N.K. Singh ji raised was how IISERs are admitting students. | made some enquiries
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and | can tell him that the process of admission is as follows. 40 per cent of positions
are ofered on the basis of the WIEE test, 20 per cent of the seats aferefl on

the basis of the KVRojna and 40 per cent of the balance are on the basis of the top
one per cent performers of all theat® BoardsA written test is done by the Indian
Institutes of Science Education and Research. This is the idea because this is a five
year courseWe get students from all streams of the country and it has been a
wonderful experience for us because now we have realized that if you take the top one
percentile from the 12th Board, the quality of the students is as good as the one
emerging from the JEE, etc. then we can move on to a single test. There also we need
the support of the distinguished Members of this House. One distinguished Member
said why should children have to sit for multiple tests and that is absolutely\Wight.

are moving towards the single test because we want the burden on students to be
lessened from the 17-20 tests and from these coaching factories that are now operating
in some parts of the countrBir, Najmaji will appreciate thisyou know the best
students in the countryf you go to any universityare girls.You go to any course,

it is the girl who is always the toppérhen, how is it, Sirthat we dort’ have any

girls in 1ITs? The reason is simple, because, parentstcand their 12th Pass girls

to Kota for getting coachin@.hey fear how they will send a single girl there. So, girls
don’t get coaching. They are the best in schools. They are on top of the class in 12th
Board. But they can'get into the II'S. We must change that, Sive must get women

into our educational institutions. The brightest minds will take forward the future of
India. It is already in the hands of women. | hope it continues to be in the hands of
women.

With these words, Sirl am grateful to the distinguished Members of this
House. | request the distinguished Members to pass the Bill.

DR. CHANDAN MITRA: Sir, | would like to seek a small clarification from the
hon. Minister The first point is,..lfterruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): No, no. Please.

DR. CHANDAN MITRA: Sir, | will be brief, to the point.

THE VICE-CHAIRMAN (PROE PJ. KURIEN): Please put questions anly

DR. CHANDAN MITRA: Yes. Sir the point | want to make is that the hon.
Minister's reply has not been able to allay the fears, although he was at his persuasive
best today; we saw him in a different avatar than we normally see him’. But while

appreciating that, | would tell him that he has not been able to allay the fears.
...(Interruptiony...

SHRI RA/I SHANKAR PRASAD: And, we want that avatar to continue in
future as well.

DR. CHANDAN MITRA: Yes, we hope, it will. | see a marked transformation.

SHRI KAPIL SIBAL: Before the powerful and distinguished Members of this
House, | am a humbled man, .Sir
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DR. CHANDAN MITRA: Sir, the point that | and several other distinguished
Members, my Party dklliance Members, even others, were emphasizing right through
was about the special character of BHU. How will you ensure that character is not
compromised or diluted? The Minister has not allayed the fears. My question to him
is this. If you are saying that you are prepared to revise this arrangement of having
the Chairman of the Board of Governors being the VC of BHU for three years, and,
then, if necessaryou are willing to continue or make some arrangement, then, why
don't you do it now? Since it is a veryery minor issue as far as we see it, it only
leads to a suspicion that you may have some other plans under your sleeve. Therefore,
the larger point | made was, if you say the medical school will be taken out of the
BHU’s ambit, the agricultural institutions will be taken out of its ambit, are you not
laying the foundation stone for a vivisection of BHU which has such a great tradition
also? It is worth pointing out that 2010 — tlsathe last one | have — survey of top
universities, Banaras Hindu University is number one among all Universities in India.
JNU is number two and the Delhi University to which the hon. Minisker Leader
of the Opposition, | and other colleagues belong is actually number three. So, what
you are doing with BHU, which is number one University in India, according to
Nielsen IndiaToday Magazine, is that you dértust that University and you ddn’
trust theVice-Chancellor of the University to run the Institution.

THE VICE-CHAIRMAN (PROE RJ. KURIEN): OkayThat's all. You have made
your point.

DR. CHANDAN MITRA: Sir, there is one more point. | am very sorry to say
that my amendment has not been accepted on technical ghunday that a notice
has to be given one day earlitast three days were holidays. How do you expect
me to fly and open the locks of this place and place an amendment? | gave it this
morning at 10 o’clock.

THE VICE-CHAIRMAN (PROF PJ. KURIEN):You could have given it earlier

DR. CHANDAN MITRA: Sir, this is not fair

THE VICE-CHAIRMAN (PROF PJ. KURIEN): The Bill was circulated early

DR. CHANDAN MITRA: Therefore, Sirl am pressing that.lnterruptions...

DR. NAJMA A. HEPTULLA (Madhya Pradesh)fhe Chairman can allow it.
...(Interruptiong..

THE VICE-CHAIRMAN (PROF RJ. KURIEN):You know the Rules.

DR. NAJMAA. HEPTULLA: | know the RulesThat is why | am saying that
the Chairman can relax any rule and allow itintgrruptions...

DR. CHANDAN MITRA: Sir, | want to press this amendmeYibu can relax the
rule because there were public holidays. There were public holidays. How could it
have been given? Inferruptions...

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): Pleaselifterruptiong... Please.
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DR. CHANDAN MITRA: Sir, the Minister must allay the fears that you are
diluting the character of BHU. He has not been able to allay the fears. He has not been
able to allay the fears, Sir

SHRI N.K. SINGH: SirDr. Karan Singh made a very passionate intervention and
said that he believed that the character of the BHU is not going to be destroyed by
the proposed changeslould the Minister like to say on how he really believes that
the BHU, which has a legacy history and a glorious past, is not going to be
dismembered by this Bill and by subsequent action?

SHRI RA/I SHANKAR PRASAD: Sir, the Minister would recall that the BHU
had a great legacy of association with Insli&Zreedom strugglelfhat is what for
Dr. Madan Mohan Malviya had laid the foundation stoneTais privilege is rarely
available to other Universities. Therefore, its distinguished character needs to be
maintained. How does the Minister propose to do that?

SHRI KAPIL SIBAL: Sir, | have already said iThere are several factors which
I have already placed before the distinguished Members. Number one, the name is IIT
(BHU), Varanasi; number two, permanentiiiere would be &ice-Chairman of the
Board, and he will be a nominee of Miee-Chancellor; number three, three nominees
in the IIT/BHU senate will be from BHU; number fourominees of the Executive
Council of BHU will be in the Board of Governors of {BHU; and it is the same
campus; the disciplinary and cross-disciplinary research would continue. In fact, we
are not changing anything about the BHU. It is tha8HU which is under a new
name; it is IIT (BHU). That is all! So, the character remains the same, and | assure that
if there is any inkling, any evidence in the next three years that the character is
changing, we both are here; we will make sure that we take steps.

THE VICE-CHAIRMAN (PROE RJ. KURIEN): | shall first put the motion moved
by Shri Kapil Sibal for .consideration dhe Institutes offechnology (Amendment
Bill), 2011, to vote. The question is:

That the Bill further to amenilhe Institutes offechnologyAct, 1961, as
passed by Lok Sabha, be taken into consideration.

The motion was adopted.

THE VICE-CHAIRMAN (PROF RJ. KURIEN):We shall now take up Clause-by-
Clause consideration of the Bill.

Clauses 2 to 10 were added to the Bill.

THE VICE-CHAIRMAN (PROF. RJ. KURIEN):We shall now take up Clause 1.
There is onAmendment (No. 2) by Shri Kapil Sibal.

CLAUSE 1 - Short title and commencement
SHRI KAPIL SIBAL: Sir, | move :

(No. 2) That at pagel, line 3, for the figure“2011” the figure“2012" be
substituted.
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The question was put and the motion was adopted.
Clause I, as amended, was added to the Bill.
THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): We shall now take up the
Enacting FormulaThere is onédmendment (No. 1) by Shri Kapil Sibal.
Enacting Formula
SHRI KAPIL SIBAL: Sir, | move :

(No. 1) That at pagé, line 1, for the word“Sixty-second”, the word"Sixty-
third” be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Ttle was added to the Bill.

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Now Shri Kapil Sibal.
(Interruptiong

DR. NAJMA A. HEPTULLA: Sir, this is regarding the amendment that was
supposed to have been moved by Cmnandan Mitra. On technical grounds, the Chair
has neither accepted it nor is it agreeing to our request for waiving of the rules and
allowing that amendment to be taken up. So, that leaves us with nothing else to do.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): | have already given the ruling.
The Bill was already in circulation. It is not as if the Bill was given two days back.
It was already in circulatioifhe amendment could have been given eader there
is no cause for changing the rule. Thank you for the advingerfuptiong

DR. CHANDAN MITRA: You could have made it Interruptiong

THE VICE-CHAIRMAN (PROE PJ. KURIEN): No, no. Let us not
...(Interruptiong

SHRI RA/I SHANKAR PRASAD: If it were an amendment brought in by the
Government side, it would have got moved on the same day! | have been a Minister
and | know that Governmestamendments are accepted on the same day

THE VICE-CHAIRMAN (PROF RJ. KURIEN): | have already given the ruling.

SHRI RA/I SHANKAR PRASAD: Sir | appeal to the Minister to accept
it. (Interruptiong

THE VICE-CHAIRMAN (PROF RPJ. KURIEN): | have already given the ruling.
(Interruptiong Dr. Mitra, | have already given the ruling. | am soidpw, Mr. Kapil
Sibal.

SHRI KAPIL SIBAL: Sir, | move:
That the Bill, as amended, be passed.

The question was put and the motion was adopted.
THE VICE-CHAIRMAN (PROF. RJ. KURIEN):The question is:
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That the Bill to amend the National Institutes TchnologyAct, 2007, as
passed by Lok Sabha, be taken into consideration.

The motion was adopted.

THE VICE-CHAIRMAN (PROE RJ. KURIEN):We shall now take up clause-by-
clause consideration of the Bill.

Clauses 2 to 19 were added to the Bill.

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): Now we shall take up Clause 1.
In clause 1, there is one amendment (No.2) by the hon. Minister:-

Clause 1 — Short title and commencement

SHRI KAPIL SIBAL: Sir, | move:

(2) That at pagel, line 4, for the figure “2011" the figure “2012' be
substituted.

The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Now we shall take up the

Enacting FormulaThere is one amendment (No. 1) by the hon. Minister
Enacting Formula

SHRI KAPIL SIBAL: Sir, | move:

(1) That at pagé, line 1, for the word Sixty-second, the word ‘Sixty-third ”
be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Ttle was added to the Bill.
SHRI KAPIL SIBAL: Sir, | move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.
THE VICE-CHAIRMAN (PROE RJ. KURIEN): Now we take up the Marriage
Laws (Amendment) Bill, 2010.
The Marriage Laws (Amendment) Bill, 2010
THE MINISTER OF LAV AND JUSTICE (SHRI SALMAN KHURSHEED): Sjr
| beg to move:
That the Bill further to amend the Hindu Marria§et, 1955 and the Special
MarriageAct, 1954, be taken into consideration.

Sir, the Marriage Laws (Amendment) Bill, 2010 was introduced in this august
House on the 4th oAugust, 2010.The purpose of the Bill is to amend the Hindu
MarriageAct, 1955 and the Special Marriaget, 1954 to include amongst the grounds
of divorce the additional ground now of irretrievable breakdown of marriage. This is



